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New Delhi, the1);11.l)~mb.'r, 1997 . 

CORRIGENDA 

S.O. (El - In the notification of the Govenuuent of India, in the 
.Ministry of Finance (Department of Revenue), Central Board of Direct Taxes No. 
,S.O. 466 (E), dated the 20th .Iune, 1997, publi shed in the Gazette of India , 
. Extraordinary Part II, Section 3, Sub-section (i i), dated the 27th .Iune, 1997 , -,. 
, 
\ 

(a) at page 4, in lines 21 and 22, for 'after the words, brackets, letter and· figure 
"sub-section (4B) of sect ion 139", the words and figure "or proviso to section 139" 
shall be inserted; read 'after the words, brackets and figure "sub-section ( I)", the 
words, brackets and figure "or proviso to sub-section ( .1)" shall be inset1ed'; 

: (b) at page 4, in line 24, for "under the proviso to section 139", read "under 

, 
proviso to sub-section (1) of section 139"; and 

(c) at page 6, after line 32, add the following, namely :-

" Note : - The principal rules were published vide notification number S.O. 
969 (E), dated 26-3-1 962 and were last amended vide 
notification number S.O 37 1 (E), dated 7-5-1 997 .". 
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Deputy Secretmy to the Go enuncnt of India 
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